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PETITION NUMBER : CP/22/2017

NAME OF THE PETITIONER(S) : N.N ABDUL AZEEZ & 30RS
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Counsel for petitioners present. At this juncture, the counsel for respondents
caused appearance on behalf of Rl to R6 and undertakes to file vakalat on

behalf of Respondent company represented by him.

We have heard both the sides and perused the documents placed on
record. The petitioners are fulfilling the requirement under section 244 of the
Companies Act, 2013. Therefore, we admit the petition for hearing and direct
the petitioner to send private notice to R7 and R8 and file proof by way of an
affidavit on the next date of hearing. Counsel for petitioner pressed for grant of
interim reliefs contained under para 7, 7.2, 7.3, 7.4 and 7.5. Counsel for
respondents submitted that the 1% petitioner has transferred all his interest to the

minor of R2 but due to some dispute with daughter-in-law, the petitioner )



aggrieved and the petition is filed due to the said reason. He also prays for

enlargement of time for filing counter to the main petition.

After having held preliminary enquiry, there is a requirement to pass an

interim direction. Therefore, we are inclined to issue the directions as follows:-

) We direct the company that all withdrawals or issuance of cheques
in excess of Rs.50,000/- be made with the joint signatory of
petitioner 2 and the authorised signatory of the company.

ii)  We restrain the respondents from convening any general meeting or
board meeting without the leave of this Bench pending disposal of
the company petition.

iii) We restrain the respondents from, in any manner, increasing the
share capital of the company pending disposal of the petition.

iv)  We also restrain the respondents from alienating, encumbering or
otherwise disposing of any of its assets or immovable properties of

the 1% respondent company.

The matter is posted for filing counter by the respondents. Put up on 13.06.2017

at 10.30 A.M.
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